ITEM NO.40 COURT NO.6 SECTION II-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 41206/2022

(Arising out of impugned final judgment and order dated 06-09-2022
in WP No. 26227/2021 passed by the High Court Of M.P At Gwalior)

ARYA SAMAJ VIVAH MANDIR TRUST (REDG) Petitioner(s)
VERSUS
THE STATE OF MADHYA PRADESH & ORS. Respondent(s)

( IA No.6598/2023-CONDONATION OF DELAY IN FILING and IA
No.6600/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT and
IA No.6603/2023-EXEMPTION FROM FILING O.T. )

Date : 20-01-2023 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE DINESH MAHESHWARI
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s) Mr. Tripurari Ray, Adv.
Mr. Balwant Singh Billowria, Adv.
Mr. Anirudh Ray, Adv.
Mr. Nithyananda Murthy P., Adv.
Ms. Bhanu Prabha, Adv.
Mr. Vivekanand Singh, Adv.
Mr. Suresh Kumar Sharma, Adv.
Mr. Gurmeet Singh, Adv.
Mr. Manu Shanker Mishra, AOR
For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER
Delay condoned.
Having regard to the subject-matter and grievance of the
petitioner, 1let notice be issued only to respondent Nos. 1 to 4,

returnable in four weeks.

soawetavertes Ty the meanwhile and until further orders, operation and

Dlgllﬂvg;ﬁe by
Neetu Khaj

Y
Date: 20: 1.21

Reas

wBdfect of the observations, findings and directions against the

petitioner in the order impugned shall remain stayed.
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We make it clear that this petition is being entertained only
in relation to the grievance of the present petitioner, who was
joined as respondent No.6 in the High Court and so far as the
substantive order concerning the prayer for a writ of habeas corpus
and the directions in relation to the parties to the said prayer

are concerned, we have not passed any order in that regard.
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